377 Bills introduced

PROTECTION OF CIVIL RIGHTS
(AMENDMENT) BILL*

(Amendment of Section 10, efc.)

SHRI R. R. BHOLE (Bombay South
Central): Sir, I beg to move for leave
to introduce a Bill further to amend
the Protection of Civil Rights Act,
1955.

MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bill further to amend the

Protection of Civil Righis Act, 1955.”

The motion wag adopted

SHRI R. R, BHOLE: Sir, I intro-
duce the Bill,
POPULATION CONTROL (SMALL

FAMILY PROMOTION AND MOTI-
VATION) BILL*

SHRI KRUPASINDHU BHOI (Sam-
balpur): Sir, I beg to move for leave
to introduce a Bill to provide for small
family promotion and motivation and
other measures for population confrol.

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill to provide for small fam-
ily promotion and motivation and
other measures for population con-
troL”

The motion was adopled.

SHRI KRUPASINDHU BHOI: Sir,
I introduce the Bill,
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COW SLAUGHTER PROHIBITION
BILL*
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MR. CHAIRMAN: The gquestion is :

“That leave be granted to intro-
duce a Bill to provide for prohibition
on killing of cows.”

The motion was adopted.

-

) lﬁff’(m’fmoﬂﬂ"ﬂ': q
frdas 1 gqreafia #<a1 § 1

PAYMENT OF GRATUITY (AMEND-
MENT) BILL*

(Amendment of section 1, etc.)

SHRI K. RAMAMURTHY (Krishna-
giri): Sir, I beg to move for leave to
introduce a Bill to amend the payment
of Gratuity Act, 1972. -

MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bjll further to amend the
payment of Gratuity Act, 1972.

The motijon was adopted

SHRI K. RAMAMURTHY: Sir, I in-
troduce the Bill.

CONSTITUTION (AMENDMENT)
BILIL*

(Amendment of Eighth Schedule)

SHRI HARISH RAWAT (Almora):
Sir, I beg to move for leave to iniro-
duce a Bill further to amend the
Constitution of India.
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379 Free Legal Services Bill

MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHR] HARISH RAWAT: Sir, 1 intro-
duce the Bill.

15.37 hrs.

. FREE LEGAL SERVICES BILL—
by Shri Eduardo Faleirop
Contd,

MR. CHAIRMAN: Now the House
will take up item No. 19, further con-
sideration of the motion moved Dby
Shri Eduardo Faleiro on 5th  March,
1982, namely:—

“That the Bill to provide free ie-
gal services to indigent persons in
certain cases, be taken into conside-
ration.”

Shri M.C. Daga.
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Recently Mr. Justice P.N. Bhagwati
has said this:

“Mr. Justice P. N. Bhagwati has
frankly admitted that our legal sys-
tem has become so0 expensive and
suffers from so much deiay that the
poor are priced out of it. It is true
that the cost of getting justice has
gone so high that many times it 1is
not prudent on the part of the poor
to seek justice. People who cannot
earn for themselves twd square
meals a dayv can ill afford such luxu-
ries.”
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“Secondly, in an attempt to avoid
punishing the innocent, the judiciary
has indeed stopped punishing guilty
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persons, thereby indirectly helping
the latter.

“Thirdly, our present system is so
complicated and its obsolescent me-
thods, procedures and egquipment
have added further {0 the delays.
Added to this is the complete igno-
rance of law by the illiterate, who
are totally at the mercy of the know-
alls in a court of law.”

“The failure of the judicial svstem
to curb crime is illustrated by offen-
ces such as mass murders of Hari-
jans, rape, dacoity, robbery and
{theft.”
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SHRI EDUARDO FALEIRO (Mor-
mugao): Instead of my name, if Mr.
Daga could amend by making the
names of Mr. Kaushal and Mr. Rahim
at the same level, itw iil be better.
Whta we want ig that the law should
be pasesd. I hope the renly from the
Min.cte: will Le positive to that
effect.
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